FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolveney and Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SPENTA SUN CITY PRIVATE LIMITED

RELEVANT PARTICULARS w

I. | Name of corporate debtor Spenta Sun City Private Limited
2. | Date of incorporation of corporate debtor 23.01.2013
3. | Authority under which corporate debtor is incorporated / Registrar of Companies — Mumbai

registered
4. | Corporate Identity No. / Limited Liability Identification | CIN: U45209MH2013PTC239924

No. of corporate debtor
5. | Address of the registered office and principal office (ifany) | Office No 1052, 10th Floor, Hubtown Solaris, N S Phadke

of corporate debtor

Road. Saiwadi, Andheri East, Mumbai City, Mumbai.
Maharashtra. India, 400069. s

6. | Insolvency commencement date in respect of corporate | 10.07.2024
debtor
7. | Estimated date of closure of insolvenev resolution process | 06.01.2025 (180 days from the date of commencement of
CIRP. ie., 10.07.2024)
8 | Name and registration number of the insolvency | Gajesh Labhchand Jain
professional acting as interim resolution professional IBBI Regn No.: IBBI/IPA-001/IP-P-01697/2019-2020/ 12588
9. | Address and ¢-mail of the interim resolution professional, | 301, Clifion Society. Shastri Nagar, Raviraj Oberoi Marg.
as registered with the Board Andheri West. Mumbai -400053
Email: gajeshjaina gmail.com
10. | Address and e-mail to be used for correspondence with the | C-602, Remi Biz Court, Off Veera Desai Road. Azad Nagar.
interim resolution professional Andheri west, Mumbai -400053.
Email:_cirp spentasuncity @gmail .com
I1. | Last date for submission of claims 24.07.2024
12. | Classes of creditors. if any, under clause (b) of sub-section | Allottees under Real Estate Project
(6A) of section 21, ascertained by the interim resolution
professional
13, | Names of Insolvency Professionals identified to act as | I.  Jitender Kothari - IBBVIPA-001/IP-P0O0540/2017-
Authorised Representative of creditors in a class (Three 2018/10965
names for each class) 2. Sachin Rajendra Singhvi- IBBIVIPA-O01/1P
PO1289/2018-19/12066
3. Devang Subodh Thakar- IBBIIPA-002/1P
NO1024/2020-2021/13288
14 (a) Relevant Forms and Web link: - https://ibbi pov mhome/downloads

(b) Details of authorized representatives are available
at:

l. Jitender Kothari - [BRY/ [PA-OO1/TP-PO0340/2017-
2018/10965

Address: 02. Orchid A Wing, Evershine Park Off Veera

Desai Road Andheri West, Mumbai City, 400033

Email: jiienderkotharicarediimail com

Weblink:hitps: #ibbi.gov. infewinsolvency -

professional/details?fieldid=NMTKONAY%3 43D

2. Sachin Rajendra Singhvi- IBBI/IPA-001/1P-
PO1289/2018-19/12066

Address: 450-451. Kewal Industrial Estate, Senapati Bapat

Marg. Lower Parel. Mumbai City -400013

Email: saching mehitasinglivi in

Weblink:https:/ibbi gov in‘en/insolver Y-

professional/details? el did=MzIvNw 243139431
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3. Devang Subodh Thakar- IBBI/IPA-002/1P
NO1024/2020-2021/13288

Address: B-11/12. Sardar Patel Soc. Nehru Road, Vile Parle

(East), Opp. Adarsh Petrol Station. Mumbai - 400057

Email: ¢s.devangthakara gmail.com

Weblink:hitps:/ibbLgov.in/en/insolvency -

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Spenta Sun City Private Limited on 10.07.2024.

The ereditors of Spenta Sun City Private Limited. are hereby called upon to submit their elaims with proof on or
before 24.07.2024 to the interim resolution professional at the address mentioned against entry No. 10,

The linancial creditors shall submit their elaims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entrv No.13 to act as authorised
representative of the class Allottees under Real Estate Project in Form CA,

oPJES,
Submission of false or misleading proofs of claim shall attract penalties. 4,
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dowr - Nme/
Gajesh Labhchand Jain
Date: 11.07.2024 Interim Resolution Professional
Place: Mumbai IBBI Regn No.: IBBV/IPA-00 I/IP-P-01697/2019 -2020/12588
AFA Validity: 22.09.2024




NO 20‘ THE FREE PRESSJOURNAL | Mumbai, Friday July 12, 2024

www,freepressjournalin

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

SPENTA SUN CITY PRIVATE LIMITED
23.01.2013

Registrar of Companies — Mumbai

1. |Name of corporate debtor

2. |Date ofincorporation of corporate debtor

3. |Authority under which corporate debtor is
incorporated/ registered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate debtor

CIN: U45209MH2013PTC239924

Office No 1052, 10th Floor, Hubtown Solaris, N S
Phadke Road, Saiwadi, Andheri East, Mumbai City,
Mumbai, Maharashtra, India, 400069.

10.07.2024

6. |Insolvency commencement date in respect

Union Bank
of India

A Government of India Undertaking

@ty (§

TR T B I

Credit Recovery & Legal Service Department Kolhapur Regional Office
1411, C, Maya Chambers, Laxmipuri, Kolhapur

CORRIGENDUM

Our Sale Notice of Inmovable Properties ad was published in the D. Free
Press Journal, Mumbai Ed. on 11/07/2024. Below of the borrower's chart -
Please read - Link of detailed terms and condition -
www.unionbankofindia.co.infauction-property/view-auction-property.aspx
& Link of Registration and Login and Bidding Rules - https://lebkray.in instead
of www.unionbankofindia.co.in OR https://www.ibapi.in AND
https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp respectively.

All other things published on 11/07/2024 will be same in ad.

resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered with
the Board

IBBI/IPA-001/IP-P-01697/2019-2020/12588

501, Clifton Society, Shastri Nagar, Raviraj Oberoi
Marg, Andheri West, Mumbai -400053
Email: gajeshjain@gmail.com

o

.|Address and e-mail to be used for
correspondence with the interim resolution
professional

C-602, Remi Biz Court, Off Veera Desai Road, Azad
Nagar, Andheri west, Mumbai-400053.
Email: cirp.spentasuncity@gmail.com

11.|Last date for submission of claims 24.07.2024

12.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

professional

Allottees under Real Estate Project

1. Jitender Kothari -
IBBI/IPA-001/IP-P00540/2017-2018/10965
2. Sachin Rajendra Singhvi-
IBBI/IPA-001/IP P01289/2018-19/12066
3. Devang Subodh Thakar-

IBBI/IPA-002/IP N01024/2020-2021/13288

.INames of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

S

.| (a)Relevant Forms and
(b)Details of authorized representatives are
available at:

Weblink: - https:/ibbi.gov.in/home/downloads
1. Jitender Kothari
- IBBI/IPA-001/IP-P00540/2017-2018/10965
Address: 02, Orchid A Wing, Evershine Park Off Veera
Desai Road Andheri West, Mumbai City, ,400053
Email: jitenderkothari@rediffmail.com
Weblink: https://ibbi.gov.in/en/insolvency-
professional/details ?fieldid= MTkONA%3D%3D
2. Sachin Rajendra Singhvi-
IBBI/IPA-001/IP-P01289/2018-19/12066
Address: 450-451, Kewal Industrial Estate, Senapati
Bapat Marg, Lower Parel, Mumbai City -400013
Email: sachin@mehtasinghvi.in
Weblink: https://ibbi.gov.in/en/insolvency-
professional/details ?fieldid = MzlyNw%3D%3D
3. Devang Subodh Thakar-
IBBI/IPA-002/IP N01024/2020-2021/13288
Address: B-11/12, Sardar Patel Soc, Nehru Road, Vile
Parle (East), Opp. Adarsh Petrol Station, Mumbai -
400057
Email: cs.devangthakar@gmail.com
Weblink: https://ibbi.gov.in/en/insolvency-
rofessional/details ?fieldid=NDY20A%3D%3D
Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Spenta Sun City Private
Limited on 10.07.2024.
The creditors of Spenta Sun City Private Limited, are hereby called upon to submit their
claims with proof on or before 24.07.2024 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submitthe claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class Allottees under Real Estate
Projectin Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Gajesh Labhchand Jain
Interim Resolution Professional
1BBI Regn No.: IBBI/IPA-001/IP-P-01697/2019 -2020/12588

Date: 11.07.2024

of corporate debtor AUTHORISED OFFICER
7. |Estimated date of closure of insolvency|06.01.2025 (180 days from the date of
resolution process commencement of CIRP i.e., 10.07.2024) Form No.14
8. |Name and registration number of the|Gajesh Labhchand Jain [See Regulation 33 (2)]
insolvency professional acting as interim| IBBI Regn No.: Through Regd. AD/Speed Post, affixation, Dasti.

Place: Mumbai AFA Validity: 22.09.2024

MUMBAI DEBTS RECOVERY TRIBUNAL NO. 2. AT MUMBAI
Ministry of Finance. Government of India
3d Floor, MTNL Bhavan, Strand Road, Colaba Market, Colaba, Mumbai 400 005.

DEMAND NOTICE

NOTICE UNDER SECTION 25 TO 28 OF THE RECOVERY OF
DEBTS AND BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND
SCHEDULE TO THE INCOME TAX ACT.

RECOVERY PROCEEDING NO. 193 OF 2015
Exh. No. 14
Next date: 31/08/2024

Central Bank of India ...Certificate Holder
VERSUS

Mallapu Jesuraju Sunkanna & Ors
DEMAND NOTICE

..Certificate Debtor

To:
1. Mr. Mallapu Jesuraju Sunkanna,
Residing at Devji Chanji Chawl, Room No.3,
Jumma Masjid Galli, Takiyard Kakka Yard,
Kurla (West), Mumbai 400 070.
And
C/o. Naval Dockyard, Personal No.58598-B, Mumbai 400 032.
And
Flat No.2083, 2nd Floor, Nikita Apartment,
Plot No.7-A, Sector-5. Koperkhairne, Navi Mumbai.
AND
C/O. Flat No. 102, 1st Floor, C-Wing, Sharmila Residence,
Gadge Nagar, Badlapur (East), Pin No.421 503.

2. M/s. Yogesh Enterprises
Office at 27, Saiprasad Shipping Complex, Sector 8, Nerul, Navi Mumbai.

And
Shop No.1, Plot No.32, Sector 20-C, Airoli, Navi Mumbai 400 708.

3. Shri Shahaji Baba Javir
Office at 27, Saiprasad Shipping Complex, Sector 8, Nerul, Navi Mumbai.

And
Shop No.1, Plot No.32, Sector 20-C, Airoli, Navi Mumbai 400 708.

This is to notify that a sum of Rs. 10,03,100.00 (Rupees Ten lacs Three Thousand

One Hundred only) has become due from you as per ibid Recovery Certificate

drawn up in Original Application No.105 of 2012 issued by the Hon’ble Presiding

Officer Debt Recovery Tribunal No.Il, Mumbai. The Applicant is entitled to recover

the sum of Rs. 10,03,100.00 (Rupees Ten lacs Three Thousand One Hundred

only) without costs and along with future interest @ 12% per annum w.e.f.

26-4-2012 till recovery from the C.D Nos.1 to 3 jointly and severally.

You are hereby directed to pay the above sum in 15 days of the receipts of the

notice, failing which the recovery shall be made in accordance with the Recovery of

Debts and Bankruptcy Act, 1993 and Rules there under.

In addition to the aforesaid sum, you shall be liable to pay-

(a)Such Interests as is payable for the period commencing immediately after this
notice of the certificate/ execution proceedings.

(b)all costs, charges and expenses incurred in respect of the service of this Notice
and warrants and other process and all other proceedings taken for recovering
the amount due.

You are hereby ordered to appear before the undersigned at 31st day of August,

2024 at 12.05 pm for further proceedings.

Given under my hand and the seal of the Tribunal, this 09th day of July 2024.

Place: Mumbai
Date: 09/07/2024

sd/-

(Bhavishya Kumar Azad)
Recovery Officer

Debts Recovery Tribunal Il

punjabnational bank

Together for the better

Circle SASTRA Thane
PNB Pragati Tower, 3rd Floor, Plot C-9, Block- G,
Bandra Kurla Complex, Bandra (East), Mumbai — 400051.
Email: cs8325@pnb.co.in

SALE NOTICE FOR SALE OF

SECURED ASSETS
UNDER SARFAESI ACT

Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

money deposit will be as mentioned in the table below against the respective properties.

E-Auction Sale Notice for Sale of Secured Assets under the Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the

constructive/physical/ symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on "As is where is", "As is whatis", and "Whatever there is" on
the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest

SCHEDULE OF THE SECURED ASSETS

MUMBAI DEBTS RECOVERY TRIBUNAL NO- 3
MINISTRY OF FINANCE, GOVERNMENT OF INDIA,
SECTOR 30A, NEXT TO RAGHULEELA MALL,
NEAR VASHI RAILWAY STATION, VASHI, NAVI MUMBAI-400703
RECOVERY PROCEEDING NO 96 OF 2021

Exhibit No

UNION BANK OF INDIA Certificate Holder

Vs

SUJITKUMAR MATHALLU SHARMA Certificate Debtor

PUBLIC NOTICE
Notice is hereby given that Mr.
Sanjay Mansing Pawar, is the owner
of Unit No. 22/177 in Unnat Nagar 3,
Goregaon Unnati C.H.S., M.G.
Road Goregaon (West), Mumbai-
400062. The Society has inducted
Mr. Sanjay Mansing Pawar as their
member. The Allotment/transfer

NOTICE FOR SETTLING THE SALE PROCLAMATION

(CD-1) SUJITKUMAR MATHALLU SHARMA
ROOMNO. 29, BASANT SHUKLACHAWL,

SHIVAJI NAGAR, KURAR VILLAGE,

MALAD (E), MUMBAI -400097

ALSOAT FLATNO.404, 4THFLOOR,AWING,
SAISWAPNAAPARTMENT, NEAR SAKSHIPLAZA,
MANVELPADA, VIRAR (E) DIST. PALGHAR 401305
MAHARASHTRA.

ANDALSOAT- SHREEJITRANSPORT PVT.LTD
UNITNO. 6, MONIK TANK,

PAKHADINEARAIR CARGO, COMPLEX SAHARAVILLAGE ROAD,
MUMBAI-400099.

Whereas the Hon’ble Presiding Officer has issued Recovery Certificate in O.A. No. 293 of
2018 to pay to the Applicant Bank(s) / Financial Institution (s) a sum of Rs 20,86,354.00 (In
words Rs. Twenty Lakhs Eighty Six Thousand Three Hundred Fifty Four Only) with
costand interest, and

Whereas you the CDs have not paid the amount and the undersigned has attached the
under-mentioned property and ordered its sale.

Therefore, you are hereby informed that the 09/08/2024 has been fixed for drawing up the
proclamation of sale and settling the terms thereof. You are hereby called upon to
participate in the settlement of the terms of proclamation and to bring to the notice of the
undersigned any encumbrances, charges, claims or liabilities attaching to the said
properties or any portion thereof

SCHEDULE OF IMMOVABLE PROPERTY

FLAT NO. 404, AREA 510 SQ. FT. BUILTUP, 4™ FLOOR, A WING, SAI SWAPNA
APARTMENT, MANVEL PADA, VIRAR, (E), DIST - PALGHAR- 401305

deed document wherein the
MHADA allotted to the Original
Tenant Late Shri Mansing Marutirao
Pawar in respect of the above said
Unit/Gala is irrecoverably lost or
misplaced. Any person/s who
having any claim, right, title and
interest in the said Gala/Unit/s and
in the original Deed by way of sale,
gift, exchange, mortgage, charge,
lease, lien, succession or in any
other manner whatsoever should
intimate the same to the
undersigned with documentary
proof within 14 days from the date of
publication of this notice at the
address provided hereunder. In
case no objectors are received
within the aforesaid time, it shall be
presumed that there are no
claimants and entitled to gift, sale,
release, transfer and assign the
above said Gala/Unit/s along with
the shares provided by the Society.
Place: Mumbai
Date: 12.07.2024
LAKSHYAVEDHI LEGAL

PUBLIC NOTICE

NOTICE is hereby given that our client has
agreed to purchase/ acquire from
MS. SANJANA SANTOSH BAHL the
undermentioned property, free from any
encumbrance, charge, lien, claim, right or
any other interest of whatsoever nature of
any one over the same.

If any persons or institutions claim to have
any charge, encumbrance, right, interest or
entitement of whatsoever nature over the
said property or any part thereof, they
should make known the same in writing
together with evidences thereof to the
undersigned at their office at 305-9,
Neelkanth, 98, Marine Drive, Mumbai
400 002, and also email — anil.harish@
dmharish.com within 15 days from the date
of publication of this notice, failing which the
transaction shall be completed without
reference to any such claim, right, interest,
charge, encumbrance or any other right or
entitlement of whatever nature of any one.

DESCRIPTION OF THE PROPERTY

5 shares of Rs.50/- bearing distinctive
numbers 236 to 240 under Share Certificate
No. 52 dated 1*October, 1983 issued by the
Raheja Chambers Premises Co-operative
Society Limited and Office no.606
admeasuring 690 sq.ft. built up  on the
sixth floor of the building named and known
as "Raheja Chambers " situated at Plot
no.213, Backbay Reclamation Scheme,
Nariman Point, Mumbai - 400 021 bearing
Cadastral Survey no. 1959 of Fort, Division,
Mumbai.

M.V. Road, Andheri (East), Mumbai - 400069.

Chowk, Kalyan West, Dist Thane-421202, Maharashtra

charge of AHFL foran amount as mentioned herein under with interest thereon.

Given under my hand and the seal of the Tribunal on 02/07/2024 Office no.7, Zaitoon Apartment, For D.M.Harish & Co.
(Deepa Subramanian) . Nr. Filmistan Studio Advocates
Recovery Officer-I Station Road, Goregaoln (West), Anil Harish
Debts Recovery Tribunal-3 Mumbai 400 104 | pate: 12/7/2024.
H = PUBLICATION NOTICE
Aadhar HO“Slng Finance Ltd. Aadhar DUE ON 22/08/2024 orthereafier.
Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway and JUDICATURE AT BOMBAY

Housing Finance Ltd

Kalyan Branch: Office N0.401, 4th Floor, Bldg No.3, Sarvodaya Enclaves, Opp Ramdev Hotel, Agra Road, Sahjanand

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned
in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the

Date : 12.07.2024

. Name of the Borrower(s)/ Description of Secured Asset Demand Notice| Date of
No Co-Borrower(s) (Name of the Branch) (Immovable Property) Date & Amount| Possession
1| (Loan Code No. 07400000690/ All that part & parcel of property bearing, S. No. 14,

Kalyan Branch) H No. 1, Flat No 111, 1st Floor-A Wing, Shree

Sanjay S Gupta (Borrower) Samarth Apt Chinchpada Road, Near Chinchpada 10-04-2024 10-07-2024

Kiran Sanjay Gupta (Co-Borrower) | Grampanchyat, Thane, Maharashtra, 421306. | < 8,30,767/-

Ganesh Vasant Dhakale (Guarantor) | Boundaries : East - Road, West - Open Space, North

- Open, South - Road

Place : Maharashtra Authorised Officer

Aadhar Housing Finance Limited

OFFICE OF THE RECOVERY OFFICER

-

RP No. 02 OF 2022

To,
CD-1. MR. JAGAN SAMPAT NAVALE

dues of the Certificate Holder Bank(s)/Financial Institution(s). And whereas the

CD-2. MRS. LAXMIBAI SAMPAT NAVALE - Residing At Post Titve, Taluka - Dindori, District - Nashik 422202.
Whereas Recovery Certificate No. RC NO. 020F 2022 in 0.A NO. 109 of 2019 was drawn up by the Hon'ble Presiding Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) for therecovery of the sum of Rs. 24,40,166.00 (Rupees Twenty Four Lakhs
Forty Thousands One Hundred Sixty Six Only) along with interest and the costs from the CD, and you, the CD, failed to repay the

Mortgaged/Attached properties of the Certificate Debtor as mentioned in the Schedule hereunder towards satisfaction of the said
Recovery Certificate. Notice is hereby given that in absence of any order of postponement, the said property(s) shall be sold on
03/09/2024 between 1100: AM to 12:00 PM by auction and bidding shall take place through Online through the website:
hitps://www.bankeauctions.com. The details of authorised contact person for auction service provider is, Name: MR. BHAVIK
PANDYA C1 India Pvt Itd, Mobile No.- 8866682937 Email- support@bankeauctions.com. The details of authorised bank officer

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai-400703

PROCLAMATION OF SALE: IMMOVABLE PROPERTY

PROCLAMATION OF SALE UNDER RULES 37,38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993

UNION BANK OF INDIA Vs JAGAN SAMPAT NAVALE & ANR

Date of Auction Sale:
03/09/2024

undersigned has ordered the sale of the

Sr Name of the Branch Description of the Inmovable Properties |A) Date of Demand Notice u/s| A) Reserve Price | Date/ Time | Details of the
No, Name of the Account Mortgaged 1B 3({3) of SARFESAIACT 2002 . Aof elr(lcumb:anttl:‘es
tstandi tason -Auction nown to the
Name & addresses of the Borrower(s) / Name of Mortgagor / C; Possession Date uls 13(4) B) ET&L‘:‘:;P:? secured
Mortgagor(s) / Guarantors Renerclipionery of SARFESIACT 2002 EMD) creditors
D) Nature of Possession - Name & Number
Symbolic | Physical /| B"’K‘;’:ﬂ‘:ma' of the Contact
Constructive Person
1 |Circle SASTRAThane Flat No. 102, 1st Floor, Building Name “Sai|A)01.02.2019 A) Rs37,42,000/- Date: NIL
Mi/s Niraj Plastic (Borrower) Dham”, Plot of Room No. 384, Block No. A-192, | B) Rs 77,64,831.30 B) Rs3,74,200/- 13.082024 [ e Kumar
Gala No.A1,B1 Opp H.P Petrol Pump Kamba, City[ CTS No. 23403, Village Zone No. 1/7,|(Ason 31.01.2019) plus Interest| ~(12.07.2024) Time: 8709549907
Kambe Taluka KalyanDist.Thane, Kalyan,|Ulhasnagar-4, Taluka Ulhasnagar, District|& Charges C) Rs 5,000/- 10.00 a.m. to
Maharashtra- 421301 Thane-421004 C)28.03.2023 04.00 p.m
Vikas Shyam Motwani ( Proprietor/ Mortgagor) | (BuiltupArea: 665 Sq Ft) D) Physical
Shyam Hariram Motwani (Guarantor)
Ash Shyam Motwani (Guarantor)
Flat No. 102, 1st Floor, Building Name “Sai Dham”,
Plot of Room No. 384, Block No. A-192, CTS No.
23403, Village Zone No. 1/7, Ulhasnagar-4, Taluka
Ulhasnagar, District Thane- 421004
2 | Circle SASTRAThane Flat No. 402, 4th Floor, 'C' Wing, Building|a)27.01.2017 A) Rs19,35,000/- Date: NIL
M/s Supriya Glass Art (Borrower) Name “Maya Prem”, Survey No. 62(p), Village |b) Rs 22,38,387.37 B) Rs1,93,500/- 13.08.2024 Abhinav Kumar
Shop No. 7, Jagannath Palace, Star Colony,|Nandivali, Near Shreya Society & Royal|(Ason 06.01.2017) plus Interest|(12.08.2024) Time: 8709549907
Nandivali, Dombivali East-421201 International School, P&T Colony, Gandhi|& Charges C) Rs 5,000/- 10.00 a.m. to
Mr. Prashant BapuHarvande Nagar, Dombivali East, Kalyan, Thane-|c)17.03.2021 04.00 p.m
(Borrower & Mortgagor) 421201 d)Physical
Flat No. 403, Dattatray Arcade, Gopal Nagar No. 02, | (BuiltupArea: 500 Sq Ft)
Near Manjunath School, DombivaliEast,-421201 | Mr. Prashant BapuHarvande& Mrs. Supriya
Mrs. Supriya Prashant Harvande PrashantHarvande
(Borrower & Mortgagor)
FlatNo. 403, Dattatray Arcade, Gopal Nagar No. 02,
Near Manjunath School, Dombivali East,-421201
3 | Circle SASTRAThane FlatNo. C/203, 2nd Floor, C-Wing, “Chandresh | (a) 04.10.2018 A) Rs23,73,000/- Date: NIL
Mr. ParavindraTilakram Sharma Riviera CHS Itd", Lodha Heaven, Near Lodha|(b) Rs. 23,08,406.50/- B) Rs2,37,300/- 13.08.2024 Abhinav Kumar
(Borrower/ Mortgagor) Memorial School &Mahaveer Shopping| (Ason 15.10.2016) plus interest|(12.08.2024) Time: 8709549907
Mr. MahendraTilakram Sharma (Guarantor) Centre, Off. KalyanShil Road, Dombivali East, | & charges C) Rs 5,000/ 10.00 a.m. to
Add- Flat No. C-203, Chandresh River CHS ltd, | Village- Nilie, Taluka Kalyan, District Thane, |(c) 23.06.2022 04.00 p.m
Lodha Heaven, Village Nilie, KalyanShil Road,| Thane-421204 (d) Physical
Dombivali East-421204 (BuiltupArea: 495 Sq Ft.)
(Mr. ParavindraTilakram Sharma
4 | Circle SASTRAThane Flat no A-1,Mari Aai complex,Koprolivillage |A) 06.03.2024 A) Rs.37,10,000/- Date: NIL
Ramlakhan Ramavtar Sharma Panvel410206. B)32,63,967.70 as on|B)Rs3,71,000/- 28.08.2024 Amutha Ponnu
(Borrower/Mortgager) Builtup area 697.50 sq ft 29.02.2024 plus Interest and| (27.08.2024) Time: 9769195831
Dilip Bhagirti Sharma (Guarantor) Ramlakhan Ramavtar Sharma Charges C) Rs. 5,000/ 10.00 a.m. to
Flat no A-1,Mari Aai complex,Koproli,village Panvel C)09.05.2024 04.00 p.m
410206 D) Symbolic
5 | Circle SASTRAThane Flatno 605,sixth floor,B wing,Balaji Pride,Chira | A) 05.01.2018 A) 24,54,000/- Date: NIL
Pandurang Bapu Panchal( Borrower/| NagarRavikiran Society, Vilage Nandivii|B) Rs. 21,10,678 as on|B)Rs.2:46,000/- |30.07.2024 =5 ="s o
Mortgagor) and Supriya Pandurang Panchal(| Panchanand, Tal.Kalyan, Dombivli East-|31.07.2027 plus Interest and| (29.07.2024) Time: 9769195831
Borrower/ Mortgagor) 421204. Charges C) Rs. 5,000/- 10.00 a.m. to
Room no 1,Vakari Chawl,Lokmanya Nagar, Pada | Built up 580 sq.ft in the name of Pandurang|C)17.07.2019 04.00 p.m
no 3,Dawale Nagar,Busstop. Thane west-400606 | Bapu Panchaland Supriya P Panchal. D) Physical

TERMS AND CONDITIONS OF E-AUCTION SALE

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions.
(1) The auction sale will be “online through e-auction” portal https://www.mstcecommerce.com, 2. The intending Bidders/ Purchasers are requested to register on portal
(https:www.mstcauction.com) using their mobile number and email-id. Further, they are requested to upload requisite KYC documents. Once the KYC documents are verified by e-auction service
provider (may take 2 working days), the intending Bidders/ Purchasers has to transfer the EMD amount using online mode in his Global EMD Wallet by one working day before the e-Auction Date
and time in the portal. The registration, verification of KYC documents and transfer of EMD in wallet must be completed well in advance, before auction. 3. Earnest Money Deposit (EMD) amount as
mentioned above shall be paid online through 3 mode i.e. NEFT/ Cash/ Transfer (After generation of Challan from (https:www.mstcecommerce.com) in bidders Global EMD Wallet. NEFT transfer
can be done from any Scheduled Commercial Bank, however for Cash/ Transfer the bidder has to visit Punjab National Bank Branch. Payment of EMD by any other mode such as Cheques will not
be accepted. Bidders, not depositing the required EMD online, will not be allowed to participate in the e-auction. The Earnest Money Deposited shall not bear any interest. 4.Platform
(https:www.mstcecommerce.com) for e-Auction will be provided by e Auction service provider M/S MSTC Limited having its Registered office at 225-C,A.J.C. Bose Road, Kolkata-700020 (contact
Phone & Toll free Numbers 079- 41072412/ 411/ 413 or 1800-103-5342). The intending Bidders/ Purchasers are required to participate in the e-Auction process at e-Auction Service Provider's
website https:www.mstcecommerce.com. This Service Provider will also provide online demonstration/ training on e-Auction on the portal. 5. The Sale Notice containing the General Terms and
Conditions of Sale is available / published in the following websites/ web page portal. (1) https://www.ibapi.in (2) https://eprocure.gov.in/epublish/app (3) http://www.mstcecommerce.com/. (4)
www.pnbindia.in, 6. The intending participants of e-auction may download free of cost, copies of the Sale Notice, Terms & Conditions of e-auction,Help Manual on operational part of e- Auction
related to this e-Auction from e-Bkray -IBAP| portal (https:/www.ibapi.in). 7.The intending Bidders / Purchasers are requested to register on portal (https:www.mstcauction.com) using their mobile
number and email-id. Further, they will upload the requisite KYC documents. Once the KYC documents are verified by e-auction service provider (may take 2 working days),the intending
Bidders/Purchasers has to transfer the EMD amount using online mode in his Global EMD Wallet. Only after having sufficient EMD in his Wallet, the interest bidder will be able to bid on the date of e-
auction. 8. Bidder’s Global Wallet should have sufficient balance (>=EMD amount) at the time of bidding. 9. During the e-auction bidders will be allowed to offer higher bid in inter-se bidding over
and above the last bid quoted and the minimum increase in the bid amount must be as per the bid incremental amount to the last higher bid of the bidders. Ten minutes time will be allowed to bidders
to quote successive higher bid and if no higher bid is offered by any bidder after the expiry of ten minutes to the last highest bid, the e-auction shall be closed. 10. Itis the responsibility of intending
Bidder(s) to properly read the Sale Notice, Terms & conditions of e-auction, Help Manual on operational part of e-Auction and follow them strictly. (1) In case of any difficulty or need of assistance
before or during e-Auction process may contact authorized representative of our e-Auction Service Provider (https: http://www.mstcecommerce.com/). Details of which are available on the e-
Auction portal. 11. After finalization of e-Auction by the Authorized Officer, only successful bidder will be informed by our above referred service provider through SMS/ email. (On mobile no/ email
address given by them/ registered with the service provider). 12. The secured asset will not be sold below the reserve price. 13. The minimum (first) bid would be Reserve Price Plus one
Incremental bid amount. Thereafter, bidders shall improve their offer in multiple of incremental bid amount as mentioned in advertisement. In case bid is placed in the last 5(Five) minutes of the
closing time of the auction, the closing time will automatically get extended for 5(Five) minutes 14. The successful bidder shall have to deposit 25% (twenty five percent) of the bid amount, less EMD
amount deposited, on the same day or not later than the next working day and the remaining amount shall be paid within 15 days from the date of auction in the form of Banker's Cheque/ Demand
Draftissued by a Scheduled Commercial Bank drawn in favor of "The Authorized Officer, Punjab National Bank, A/c (Name of the A/C) Payable at In case of failure to deposit the amounts as above
within the stipulated time, the amount deposited by successful bidder will be forfeited to the Bank and Authorized Officer shall have the liberty to conduct a fresh auction/ sale of the property & the
defaulting bidder shall not have any claim over the forfeited amount and the property. 15. Payment of sale consideration by the successful bidder to the bank will be subject to TDS under Section
194- 1Aof Income TaxAct 1961 and TDS is to be made by the successful bidder only at the time of deposit of remaining 75 % of the bid amount/full deposit of BID amount. 16. The Authorised Officer
reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel/adjourn/discontinue or vary the terms of the auction at any time without assigning any reason
whatsoever and his decision in this regard shall be final. 17. The sale shall be confirmed in favour of the purchaser who has offered the highest sale price in his bid or tender or quotation or offer to the
authorized officer and shall be subject to confirmation by the secured creditor. 18. The sale certificate shall be issued in the favour of successful bidder on deposit of full bid amount as per the
provisions of the act. 19. The properties are being sold on 'AS IS WHERE IS BASIS and "AS IS WHAT IS BASIS" and "WHATEVER THERE IS BASIS" 20. The particulars of Secured Assets
specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or
omission in this proclamation. 21. It shall be the responsibility of the bidders to inspect and satisfy themselves about the asset and specification before submitting the bid. The bidder inspect the
property in consultation with the dealing official as per the details provide. 22. All statutory dues/attendant charges/other dues including registration charges, stamp duty, taxes etc. shall have to be
borne by the purchaser. 23. The Authorized Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of
properties (E-Auctioned) not known to the bank. The Intending Bidder is advised to make their own independent inquiries regarding the encumbrances on the property including statutory liabilities,
arrears of property tax, electricity dues etc. 24. The bidder should ensure proper internet connectivity, power back-up etc. The Bank shall not be liable for any disruption due to internet failure, power
failure or technical reasons or reasons/contingencies affecting the e-auctions. 25. Itis open to the Bank to appoint a representative and make self bid and participate in the auction. For detailed term
and conditions of the sale, please refer https://www.ibapi.in, https:/eprocure.gov.in/epublish/app, http://www.mstcecommerce.com/, www.pnbindia.in, 26. The minimum (first) bid would be
Reserve Price Plus one Incremental bid amount. Thereafter, bidders shall improve their offer in multiple of incremental bid amount as mentioned in advertisement. In case bid is placed in the last
5(Five) minutes of the closing time of the auction, the closing time will automatically get extended for 5(Five) minutes

Date: 12.07.2024
Place: Mumbai

Sd/-
Authorised Officer,
Punjab National Bank

ubin0550434@unionbankofindia.bank

attaching to the said properties, so far as they have been ascertained, are

knocked down the arrears mentioned in the said certificate+interest+cos

to acquire any interest in the properties sold. The sale shall be subject to
Income Tax Act, 1961 and the rules made thereunder and to the following

for any error, misstatement or omission in the proclamation. Il. The Reserve

amount bid or as to the bidder the lot shall at once be again put up for auctio
declared to be the purchaser of any lot provided always that he/she/they are |

highest bid when the price offered appears so clearly inadequate as to make

No. BARBOVASHIX and details of the property along with copy of PAN card,
and in case of the company or any other document, confirming representatio
of such deposit. EMD deposited thereafter shall not be considered eligible for

for auction service provider is, Name: MR. CHETAN SHYAM KULTHE, Mobile N0.9923354888, Email:
The sale will be of the properties of defendants/ CDs above named, as mentioned in the schedule below &the liabilities and claims

property will be put up for sale in the lot specified in the schedule. If the amount to be realized is satisfied by the sale of portion of the
property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before any lot is

conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs has been paid to the
undersigned. At the sale, the public generally are invited to bid either personally or by duly authorized agent. No officer or other
person, having any duty to perform in connection with this sale shall, however, either directly or indirectly, bid for, acquire or attempt
annexed schedule have been stated to the best of the information of the undersigned, but the undersigned shall not be answerable

mentioned in the schedule. Ill. The amount by which the bidding is to be increased. In the event of any dispute arising as to the

bid by him/her/them is not less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the

be required to pay Earnest Money Deposit (EMD) by way of DD/Pay order in favour of RECOVERY OFFICER, DEBTS RECOVERY
TRIBUNAL MUMBAI (DRT 3) to be deposited with R.0./Court Auctioneer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) Or by
Online through RTGS/NEFT/directly into the Account No. 10430100022945 the name of BANK OF BARODA having IFSC Code

those specified in the schedule against each lot. The

ts (including cost of sale) are tendered to the officer

conditions prescribed in the second schedule to the
further conditions: I. The particulars specified in the

Price below which the property shall not be sold is as

n or may be cancelled. IV. The highest bidder shall be
egally qualified to bid and provided further the amount

itinadvisable to do so. V. Each intending bidders shall

address proof and identity proof, e-mail ID,Mobile No.
n/attorney of the company and the receipt/counter foil
participation in the auction.

Interim Application No. 14230 of 2023 IN
First Appeal No.798 of 2023
M.A.CP. NO2134 OF 2017. The
Member, C.R.No.4, MACT, Mumbai.
FUTURE GENERALI INDIA INSU.
CO.LTD,, e Appellant
through Advocate : RES JURIS.
Versus
FIROZ AHMED ALI HASAN & ORS.

............ Respondents
Claim Rupees

To

R.NO.1:
R.NO.2:
R.NO.3:

Mr. Firoz Ahmed Ali Hasan,
Mrs. Israrunnisha Firoz Ahmed,
Mrs. Ekrarunnisa Feroz

Ahmed Siddiqui,

Miss. Ikramunnisa Feroz
Ahmed Siddiqui,

Miss. Sanam Feroz Ahmed
Siddiqui,

Mast. Varish Ali Siddhiqui
Firoz Ahmed, Respondent No. 4
To 6 Being Minor Through Next
Friend, And Father Claimant No.1
:Galli No.22, Room No.2, Rajiv
Nagar, Dnyaneshwar Nagar,
Bandra (E), Mumbai 400 051.

RNO.4:
RNO.5:

RNO.6:

All R/at

R.no.7 : Mr. Uday Annat Chavan,

R/at  :4, Govind Kadam Chawl, Jai
Bhavani Mata Marg, Andheri
(W), Mumbai 400 058.

R.no.8 : Mr. Mohd. Latif Rozan Alj,

R/at  :R/177, Behind Mahim Bus Depot,

Mori Road, Mahim, Mumbai 16.
Applicant has made an application as
mentioned in the copy of the Application
that the applicant has preferred an appeal
bearing the aforesaid number to this
Hon'ble Court against the decree passed
by the The Member, C.R.No.4, MACT,
Mumbai in M.A.CP. NO.2134 OF 2017
and where it has been ordered to issue
notice to the Respondent/s. Applicant prays
that the execution of the decree of the lower
court may be stayed pending the disposal
of the First Appeal No.798 of 2023

The said application came up for
hearing on the 10/08/2023 and order
has been passed and accordingly
you are given notice that you either
in person or through an Advocate
of this court should appear in this
court on 22/08/2024 or thereafter and
should show cause as to why the order
for staying the execution of the decree
of lower court should not be passed, as
per the application of the applicant. If
you fail to appear and to show cause as
aforesaid, the order will be passed as per
the application of the applicant or as may
be deemed fit and proper by the Court.

Witness SHRLDEVENDRA KUMAR
UPADHYAYA, Chief Justice, at
Bombay aforesaid this 10th day of
August, 2023 & 13th day of June, 2024.

sd/ By order of the Court

i 26/06/24
Clerk /06!
25/06/24

Section Officer

The Earnest Money Deposit(EMD), Reserve Price and

Bid Increase, be fixed as follows:

Sr. | Details of Property EMD Reserve |[Bid Increase in
No. Amount Price the multiple of
(In Rs.) (In Rs.) (In Rs.)
1 | All that piece and parcel of agricultural land Bearing Gat No. 40/3 Area 1H 13 R | 5,30,000/- | 52,82,750/- 25,000
Situated at Village Titve, Taluka - Dindori, District - Nashik
2 | All that piece and parcel of agricultural land Bearing Gat No. 40/2 Having Area 1| 4,60,000/- | 45,90,000/- 25,000
H20R Situated at Village Titve, Taluka - Dindori, District - Nashik.

responsibility of the bidder and no claims in this regard shall be entertained.
given time of auction, the auction time is further extended by additional time
their bids & the auction process comes to an end if no further increment(s)

shall have to pay 25% of the sale proceeds after adjustment of EMD
account/Demand draft/Banker Cheque/Pay order as per detail mentioned ab

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) @2% upto Rs.1,000/
within the prescribed period, the deposit, after defraying the expenses of

may subsequently be sold.The property shall be resold, after the issue of fre

through online.In case EMD is deposited in the form of DD/BC/Pay order the

be entertained. In case of more than one items of property brought for

being sold on "As is where and as is what basis " and is subject to Publicati

any time without assigning any reason. Details of this Proclamation of sale cal

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of option
given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a valid digital
signature certificate issued by the competent authority. It is the sole responsibility of the bidder to obtain the said digital signature
certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to participate in the bidding.
Any issue with regard to digital signature certificate and connectivity during the course of bidding online shall be the sole

case of movable/immovable property the price of each lot shall be paid at the time of sale or as soon after as the officer holding the
sale directs, and in default of payment, the property shall forthwith be again put up for auction for resale. The successful bidder

first office day. The purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of the
property, exclusive of such day, or if the 15th day be Sunday or other Holiday, then on the first office day after the 15th day by
prescribed mode as stated above. In addition to the above the purchaser shall also deposit Poundage fee with Recovery Officer,
Rs.1,000/- through DD in favour of Registrar, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3). In case of default of payment
forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it

any right/title over the property until the sale is confirmed by the Recovery Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT
3). The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD deposited

photocopy sent with the E-Auction EMD Form has to be brought. No interest shall be paid on EMD amount. No request for
inclusion/substitution in the sale certificate of names of any person(s) other than those mentioned in the E-Auction EMD Form shall

convenience and it is not obligatory to go serially as mentioned in the sale notice. NRI Bidders must necessarily enclose a copy of
photo page of their passport & route their bid duly endorsed by Indian Mission (Embassy). The movable/immovable property is

rules. The undersigned reserves the right to accept or reject any or all bids, if found unreasonable or may postpone the auction at

If the bid is increased within the last 5 minutes of the
of 5 minutes to enable the other bidders to increment
is/are made within the extended time of 5 minutes. In

on being knocked down by next day in the said
ove. If the next day is Holiday or Sunday, then on next

- and @1% of the excess of the said amount of
the sale, may, if the undersigned thinks fit, shall be

sh proclamation of sale. Highest bidder shall not have

same will be returned by hand. Original ID proof of the

sale, the sale of such properties will be as per the

on charges, revenue and other Encumbrances as per

n be viewed at the website www.drt.gov.in.

Gat No. 40/2 Having Area 1 H 20 R Situated at Village
Titve, Taluka - Dindori, District - Nashik.

Schedule of Property:
Lot | Description of the property to be sold Revenue Details of any | claim if any, which have been
No. assessed upon | encumbrances to | put forward to the property
the property or |which the property | and any other known bearing
part thereof is liable o0its natural and value
1 | All that piece and parcel of agricultural land Bearing | NotKnown Not Known Not Known
Gat No. 40/3 Area 1H 13 R Situated at Village Titve,
Taluka - Dindori, District - Nashik
2 | All that piece and parcel of agricultural land Bearing | NotKnown Not Known Not Known

Given under my hand and seal on this date 04/07/2024

o

Note: As on Auction Date i.e. 03/09/2024, The total amount of Rs. 37,03,704.00 (APPROX) is outstanding against the CDs.
Date of inspection of the properties as mention above has been fixed as 28/08/2024 between 11AM to 4PM. Last date of
uploading of EMD and bid documents been fixed as 30/08/2024 up to 4:30pm.

SD/-
(DEEPA SUBRAMANIAN)
RECOVERY OFFICE - |
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

Court No. 81 (Mazgaon)
IN THE BOMBAY CITY CIVIL COURT
AT MUMBAI
Summary Civil suit no. 1221 of 2016
(Order V Rule 20(1-A) OF C.P.C. For
Paper Publication)
Plaint Lodged on 01/10/2016
Plaint Admitted on 24/11/2016
Summons to Answer Plaint under
Order XXXVII Rule 2 of the code of
Civil Procedure 1908)
STATE BANK OF INDIA,
A Corporation constituted under the
State Bank of India Act, 1955 having its
local head Office at C-6, G Block,
Bandra Kurla Complex, Bandra and one
of their Branch Office at Deonar Branch
Sion Trombay Road, Near Deonar Bus
Depot, Mumbai-400 088. Through its
Chief Manager Mr. Shankar Motiramji
Khirkar Plaintiff
Versus
Mr. Vaibhav Dada Kamble
Nagari Niwara, P 67, B-12,
Gen. AKV Marg, Dindoshi, Malad East,
Mumbai- 400 097 Defendant.
To,
Mr. Vaibhav Dada Kamble,
As per order dated 29/2/2024 & order
dated 03/05/2024 in presiding Court
Room No 81 Shri H.H.J Sangram S.
Shinde)
GREETINGS: WHEREAS the above
named Plaintiff have instituted a suit in this
Hon'ble Court against you the above
named Defendant under Rule 2 of order
XXXVII of the Code of Civil Procedure,
1908 for the following relief
a) The Defendant be ordered and decreed
to pay to the Plaintiff a sum of Rs.
8,43,218/- (Eight Lakh Forty Three
Thousand Two Hundred and Eighteen
rupees only) with further interest thereon
at the rate of 13.75% per annum from the
date of the suit till payment or realization of
the said amount;
b) Cost of the suit be provided for;
c) For such further and other reliefs as
nature and circumstances of the case may
require and Honble Court deem fit.

You are hereby summoned to cause
an appearance to be entered for you,
within ten days from service hereof, in
default where of Plaintiff/s will be entitled
at any time the expiration of such ten days
to obtain a decree for sum of Rs.
8,43,218/- and such sum as prayed for
and for cost, together with such interest, if
any as the Honourable Court may order.

If you cause an appearance to be
entered for you the plaintiff will there after
serve upon you a summons for judgment
at the hearing of which you will be entitled
to ask the Honourable Court for leave to
defend the suit.

Leave to defend may be obtained if
you satisfy the Honourable Court by
affidavit or otherwise that there is a
defence to the suit on the merits or that it is
reasonable that you should be allowed to
defend the suit.

Give under my hand and seal of this
Hon'ble Court

Dated this 10th day of May, 2024

Sealer

This 10th day of May, 2024

For Registrar
City Civil Court,

= = Mumbai

Mrs. Babita D. Tiwari

Advocate for Plaintiff

Address: 204 Darshan Apartment, Kadwa

Galli Jambli Naka, Thane. M: 9331688799

Email id: babitatiwari@gmail.com

Note: Next date in this suit is 22/07/2024

please check the status and next / further

date of this suit on the official website of

City Civil & Session Court, Greater

Bombay.
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Name Of Work : 1. Est. No. OW/55P04-20/2023-24
Providing Renovation to Electrical Installation &
Airconditioning Unit in Department of Co-operative
Marketing and Textile Industry on 3rd & 14th Floor at New
Administrative Building, Mumbai. Rs.45,28,807
2 Est. No. OW/55P04-24/2023-24 Providing Renovation
and Alteration to Electrical installation with Computer
Wiring, Telephone Wiring in Wireless Department on 20th
Floor (West Side) at New Administrative Building,
Mumbai. Rs.13,20,029/-
3. Est. No. SDR/55P03-07/2023-24 Providing
Modernization of Lift (G+1 Floor) 16 Passenger at Old RT
Building Cama & Albless Hospital, Mumbai. Rs.8,44,757/-
4. Est. No.PESD/SR/4201/2024-25 Providing Wireman
and Mazdoor (Unskilled Labour) for Maintenance of
Electrical Installation at Cama & Albless Hospital,
Mumbai. (90 Days) Rs.6,40,440/-
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